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CENTSAI. ADMINISTRATIVE TIUBUNAL
PRIJ^CiPAl.BENCil

•RA No. 28/2005

CP No. 9/2004

OA 1595/2002

NewDelhi this the j,6^" day of March, 2005

IJonlile Shi'i V.Pv.Majotra. Vice C'uairm;® (A)'
Hon'b.;eMrs. Meera C.uhis)ivei% MeiGyer (.J)

Lai it Kara ill'

(ByAdvocaie Sim S.C.Sax&iia)

VERSUS

1. Sliri Pawaji Ciiopra,
Secretary,
Miiiistjy of Ifffornuiilon asid
Broadcfisting, Sluistri Bhavaii,.
Nevv' Delhi.

2. Shri K.S.Sai-aia,
Director General,

All India Pvadio, Alcashvaiii Bliavraa,
Parliament Street, New Delhi.

(By Advocate Shri S.M. Arif)

0 R D E R (ORAL)

lUiin'lsle SIvri V,K.Majolrn, Vice Chmrr-iixii fA)

Lsaraed coans?! heaf d.

..Applicant

..IleaooiKients

Hiroiigli this applicatioii recall of IVibunai's order dated 3.1.2005 vide ^vh.icll CP

9/2004 in OA 1505/2002 vvJis clispose-d of has beeis L-oughi:. ll: has been pointed out that

altiiougli the- CP was finally dsiposed of MA 19]1/2004 '.diich had been pending at dif.

time the CP vjiis disposed of, was not disposed of prior to oa- along vvilh the disposal of

the CP. It is discovered corifui:ion liad faiseii as 3i0 MA beaiiiig no.1931/2004 ejcisted isi

Oie Court file. lustead one MA bem-ing No. I9]l/2004 is on ilie Coiui file. Lidsed no

orders have been ptissed on MA ]911/2(504. Leaiiicd couns;.?! ofShe applicfmt accepts thai

the .fvL-i bearing uo. 1911/2004 could lioi be disposed of. An siich GP vva.-^ dispossd of
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wl'diout dealing vvltli MA beaniig iiufnuyi' 191 i./iv04. in tiie.iu'ijryt-M' ui juadcdj ilseivfuse,

order dated 3.1.2005 passed in CP 9/2004 in OA 1595/2002 is recalled aiid ihe saiise is

resiored to its onguial ruiiTibei'. Accordinglv HA 28/2005 is aiyposeu oi

(Mrs, Meei'a Cliiiibljiir)
Meniber (J)

I/LM
(Y.K.Majf>tra )

Vice Cliairmasi (A)
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